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oxaOlillations~ Therefore. subjects 
in which the Dumber. of competing 
candidates is relatively small should 
be avoided unless there are strong ' 
reasons to the contrary. It is 
apparent that there can be no clear 
out criteria for determining optional 
subjects for the Civil Services Exami
nation, We' have tried to include 
for the Main Examination all of the 
more "common·' subjects. excluding 
those which are pecifically profes
sional or technical. We have also 
kept in view the general needs of the 
Services. 

It is in the na ture of things that 
a list of thi oat~re bas to be' a com
promise between several conflicting 
claims and considerations ••• , .. " . 

It would appear that the othari Com .. 
mittee did not consider "Chemical Engi. 
neering" as one of the more "common it 
subjects and did not, tbere(ore. include it 
. in the list of optional subjects. In 1978 
tbe Government bad accepted the reCom
mendations of the Kothari Committee 
reg~rding · tbe Jist ' of- optional subje·cts. 
There was no subsequent r~view ' re ardins 
the subject of "Chemical Engineering." 

1 , There is no ' proposal under the 
consideration of the Government to include 
"Chemical Engineering" in the list of 
optional subjects for the Civil Services 
Examin8 tion. 

2. Engineering Services Examination i 
conducted by the Union Public Service 
Commission for recruitment to Group 'A· 

and 'Oroup 'B' Engineering posts in various 

Ministries/Departments 'of tbt Government 
in four disoiplines OllJ~ viz., Civil, Mechani

cal, Electrical and Electronics and Telecom

munication Engineering. Accordingly four 

discipline-oriented soh nies of the Examina

tion have been devised and there ate no 

optional subjects. Since , Ch~mical Enei

neetIl18 IS a sepa.,a te discipHne by itself, 
• I 

it canDot be included in t.t,C present 

scheme · of 
BxamioatiQn. 

Engineering Services 

Extava'iop for L()C8tiQG or UraolulD 
Hludaal PradeSh 

2430. PROP. NARAIN CflAND 
PARASHAR: 

SHRI k.O . . SULTANPURI : 
Will the PRIME MINISTER be pIe ased 

to state: 

(a) .whe*er the Department of A 'tomic 
,Energy is carrying 00 excavations in 
Hamirpur and orne other districts of 
Himachal Pradesh for the location of 
uranium·; 

(b) if so, the names of the exact places 
where -·the excavations are being carried 
out aJongwith ~ t'h~ precise dates w.e.r. 
which they have beea stratted; and 

(c) the outcome of the investigations 
so far and the likely period for which they 
are pJanned to be carried out 1 

THE MINISTER OF STATE IN THE 
.MINISTRY OF SCIENCE AND 'tECHNO .. 
LOGY AND IN THB DEPARTMENTS OP 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY. SPACE AND ELECTRONICS 
(SH.RI SAIVRAJ v. PATiL): (a) Yes, 
Sir. 

Started on 

(b) (i) ASfotha, ·~6-8 .. 1977 Operations 

Hamirpur olQsed on 

Districts. 24-9-1984 

(ii) Khya, ;25·12·1984 Work in 

Hamirpua progress 

Districs', 

(c) Mining Q,t Astotha has provided 
valuabJe infotmatioD on subsurface behavi
our of uranium mineralisation in the 
Siwalik rock. Work at Khya bas just started 
and is likely to continu for 3 to 4 years 
mor. 

Depletion of Forest Area 

24l1. PROP. NA AIN ~HAND 
PARASHAR. : Will the PRIME MINISTER 
be pleased to stat\! : 

(a) wheth r hi attention bas been 



Wrltlen A,.,wers 

'drawn to' the news report published in tbe 
Economic 'TJmes ·of 18th March, 198.5 stat
ing that the area under Forests has shrunk 
considerably since iodepeodence; 

(b} if so~ the details thereof; 

(c) if so, whether OovernmetH intend 
to take immediate steps so as to halt this 
proce s and ensure a.dequate ioct ase in this 
area unde, green cover during the Seventh 
Five Year Plan; and 

(d) if o. the nature of the steps con· 
templated for this purpose with the co .. 
operation of the States concer~ed 1 

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMBNT AND 
PORESTS (SHRI VIR SEN) : (a) Yes, Sir. 

(b) The data gatheted by the ational 
Remote Sen Ing Agency indicate a los of 
aboul 18.74% of forest area in the whole 
country between 1972 .. 75 and 1980-82. The 
NRSA estimates are being analysed and 
refined to detetminc the degree of tbe errol' 
in their estimate. These steps include 
ground verification on a sample analy is. 

(c) and (d). The following step 'have 
been taken to conserve and deVelop the 
forests of the country ;-

(I) The · Forest (ConservaHon) Aot, 
1980 has been enacted to check 
indiscriminate' diversion of fores,t 
lands to non-forest purposes. 

Guideline have been issued to the 
Sta.tes and Union Territories for 
preparation of working (manage
ment) plans for the working of 
forests and to strengthen the en .. 
forcernent machinery at tb field 
Jevel. ' 

The National Forest Policy is 
being reviewed to provide the 
needed thrust in f vour of forest 
con ervation and to create a 
massive peopJets movement for 
this purpose. 

An in .. depth study is being under .. 
taken with a vi w to wor.k out the 
modalities for relieving pr sure 

on forests, speciaHy QY. encourag. 
iog the use of sUbstitute 
materials. 

As a me~sure to relieve the pre~ .. 
sure on our fore t, resources, it 
has been proposed in the 1985·86 
budget to totally exempt from duty 
imported pulp and would chips and 
make this conce i n avaiJable to 
all usel! ' industries. Customs duty 
on wood in certain specified form. 
is also proposed to be reduced 
froD" the exi ting level of 100 per 
cent to 10 percent ad valofum. 

A massive afforestation programme 
is being ta,ken up" specially with 
the objective of bringing about 5 
million hectares of land every year 
under fueJwood and fodder planta
tions. 

Modification of ServiCe Rules to AVOid Delay 

2432. PROF. NARAIN CHAND 
PARASHAR : Will the PRIME MINISTER 
be p~eased to state ' ; 

(a) whether Government are consider
ing any proposal for fixing the respon ibility 
for the inordinate delay in taking/Imple
menting decjsion at various levels of tbe 
official cbannels so as to treamline tbe 
administra tion; 

(b) if so, the nature of tbe proposals 
uDder consideration in this regard and 
whether the deJay would be constructed as 
a lapse; 

(0) whethe.r ·any modifioations in ser~ice 
rules or am~ndments in the Constitution 
are also being contemplated; and ' 

(d) if so. the nature and scope thereof 
. 'alo08 with the likely period required for 
this purpose ? 

, 
THB MINISTER 'OF STATE IN TAE 

DEPARTMENTS OF PERSONNEL AND 
ADMINISTR~TIVE REFORMS AND 
CULTURE (SHRI K.P. SINGH DEQ) : 
(a) to (d). According to, the provisions of 
the vario\ls conduct Rules that , apply to 
government ervants. they shall maintain 
devotion to duty at all timesA, Inordinate 
de Jay in taking/implementing decision sis . . 




